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                         O R D E R
     Special leave granted.
     In view  of our  judgment in Nitasha Paul’s case [Civil
Appeal No  2310 of  1996 (Arising  out of S.L.P. (C) 9776 of
1995)], this  appeal is  disposed of  in terms  of the order
passed in Nitasha Paul’s case, No further order is necessary
in this case.


